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Cadaver-content plaint: NHRC warns mins over delay in reports

Health And 1&B
Ministries Given
Nov 21 Deadline

Anuja.Jaiswal
@timesofindia.com

New Delhi: National Human
Rights Commission (NHRC)
has warned health and infor-
mation and broadcasting mi-
nistries of coercive action if
they fail to submit action-ta-
ken reports on a complaint
about obscene and insensiti-

ve digital content involving
human cadavers undermi-
ning dignity of deceased.
The complaint said such con-
tent could also erode public
confidenceinorganandbody
donation programmes.

In a communication, da-
ted Oct 14, NHRC said the two
ministries had failed to sub-
mit their reports despite be-
ing directed on June 23 to do
so within four weeks.

Ithasnow issued aremin-
der, asking them to submit
the reports by Nov 21 for furt-
her consideration. The
complaint was filed by Uni-

UDF complained that obscene content on Pranit
More’s digital comedy platform allegedly
trivialised and sexualised cadavers used in
medical education, raising concerns over the
dignity of women and deceased persons

ted Doctors Front (UDF) on
Junell. Initsrepresentation,
the organisation alleged that
repeated dissemination of
obscene, degrading and in-
sensitive content on the digi-
tal comedy platform hosted
by Pranit More raised serio-
us human rights concerns
over the dignity of women
and deceased persons, parti-

cularly the alleged trivialisa-
tion and sexualisation of hu-
man cadavers used in medi-
caleducation.

UDF said every cadaver
used in medical education re-
presented a body donated for
the advancement of science
and deserved dignity and re-
spect. It also argued that such
content could discourage pro-

spective donors and undermi-
ne public confidence in organ
and whole-body donation pro-
grammes promoted by govt.
Clarifying that its comp-
laint was not intended to
challenge comedy platform
itself or interfere with any
ongoing investigation, UDF
sought scrutiny of the wider
societal impact and platform
responsibility. It urged the
commission to examine the
implications for human dig-
nity, medical ethics and pub-
licwelfare, and issuesuitable
recommendations or adviso-
ries against the commercia-

lisation of such content.

Welcoming the fresh noti-
ce, UDF chairperson Dr
Lakshya Mittal said the dig-
nity of human cadavers and
deceased persons must be
protected, adding that insen-
sitive digital content invol-
ving human remains should
not be allowed to undermine
public confidence in organ
and body donation.

NHRC said itcould invoke
its powers under Section 13
of the Protection of Human
Rights Act, 1993, if the mini-
stries failed to comply with
itsdirections.
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Child abuse reporting lapses
NHRC member flags social media
firms over SC order violations

: BT

NEW DELHI: The Na- It Ny

tional Human Rights Com-
mission (NHRC) mem-
ber Priyank Kanoongo on
Thursday flagged continued
non-compliance with a Su-
preme Court order directing
social media intermediaries
to report suspected offences
under the Protection of Chil-
dren from Sexual Offences
(POCSO) Act to the local
police, stating that the matter
is being heard again by the
apex court.

In a post on the social me-
dia platform ‘X, Kanoongo
said that compliance with the
Supreme Courts directions
was still awaited despite the
order having been passed in
2024. “This Hon'ble Supreme
Court order was passed in
2024, yet compliance is still
awaited. The matter is being
heard again today,” he said.

Referring to the manda-
tory reporting provisions
under the POCSO Act, Ka-
noongo said complaints of
child sexual abuse must be
reported to the local police,
but claimed that social me-
dia companies were resisting
compliance despite repeated
directions from the Supreme
Court.

“For years, the law has
been caught in a cycle of de-
lays while lakhs of children
continue to wait for justice,”
he said.

Kanoongo questioned
who would represent chil-
dren unable to approach the
court themselves or afford

= inh
expensive lawyers. He also
raised concerns about social
media platforms allegedly
earning advertising revenue
from traffic generated by
child sexual abuse material.

His remarks come amid
NHRC  interventions over
allegations that child sexual
abuse material (CSAM) was
being circulated and promot-
ed through advertisements
on Meta-owned platforms,
including Instagram.

The NHRC took suo motu
cognisance of BBC World
Service reports alleging that
paid Instagram advertise-
ments  using  expressions
such as “rape video” and
“child video” redirected users
to Telegram channels where
such material was allegedly
sold.

On July 8, a Bench presid-
ed over by Kanoongo issued
notice to the Delhi Police
Commissioner, directing a
comprehensive investigation,
preservation of electronic
evidence and examination
of compliance with POCSO
reporting obligations.

The NHRC has also is-
sued notices to the Ministry
of Electronics and Informa-
tion Technology, police au-
thorities in several states and
Meta.
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Noise pollution is a public health risk that's hard to measure and monitor
Disha Shetty 15 Oct 2026 India Just Transitions

Noise pollution is an environmental stressor linked to health impacts.

Large-scale measurement of noise pollution is difficult due to the nature of sound and limited access to acoustic
models, leaving gaps in data on noise in Indian cities.

In some cities, citizen groups have been demanding action against noise pollution, building political pressure.
Enforcement of rules is key to progress, say activists.

A recent debate over using DJs and high-powered sound systems during Pune’s Ganesh festival brought noise
pollution and its health impacts into focus. In August and September, residents and citizen groups in Pune called
for stricter enforcement of noise limit rules, prompting a parliamentary committee review of noise and light
pollution. The National Human Rights Commission also sought a report from Maharashtra’s pollution control
board on action taken on noise limit violations during the festival.

The impact of urban noise extends beyond festivals. Prolonged exposure to environmental noise is linked to sleep
disturbance, hearing impairment and cardiovascular risks, making noise pollution a public health concern in
India's increasingly noisy cities. Gaps in noise pollution data from Indian cities and the challenges of monitoring
sound levels at scale are compounding the problem, say researchers. Meanwhile, citizens have been pushing for
better policy and better implementation of guidelines, with incremental changes being observed over the years,
say noise pollution activists.

Under-researched “silent killer”

“It's been known for a long time that noise is more than just a nuisance or an annoyance, but that it's a serious
cardiovascular disease concern,” said Danielle Vienneau, Associate Professor at the UMC Utrecht in The
Netherlands, an expert on environmental pollution and its impact on human health.

Regular exposure to high levels of noise pollution is linked to hearing loss, poor cardiovascular health, high blood
pressure, diabetes, stress and even adverse reproductive outcomes, according to a 2023 review of existing
evidence. “When we're exposed constantly to noise, it triggers a stress response in our body... We could think of it
as a silent killer,” Vienneau added.

Despite its risks, noise pollution is still a relatively under-researched subject, especially in low- and middle-income
countries.

Noisy Indian cities

Since 2003, Mumbai-based environmentalist Sumaira Abdulali has been measuring noise levels in the city. On
average, she says, noise levels outdoors are around 65-85 decibels and motorcycle horns can create noise up to
110 decibels, both significantly over the World Health Organization (WHO) recommendation that noise levels be
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54 decibels or less for road and traffic sounds. On festivals, the noise has been even higher, going up to 145
decibels in Mumbai, from the sound of fireworks.

Ayearly average of 70 decibels from all sources combined is acceptable as is an occasional exposure to noise
levels of up to 100 decibels. India’s Central Pollution Control Board too recommends implementing WHO
standards. But noise levels in Indian cities are well over these levels on any regular day. Continuous exposure in
such a situation can also cause sleep disturbances, lead to poorer work and school performance, hearing
impairment, and mental health issues like anxiety and depression, according to the WHO.

Advocacy has yielded some progress though. The Indian government recognises noise pollution as an issue and
bans loud noise such as from music systems, fire crackers and industrial activities in public spaces between 10 pm
and 6 am unless special exemptions have been sought. “The police, politicians and officials, through all these
years, and through the court orders which have specifically come about, have become aware of the noise rules,
and they know the rules. They know they have to act,” Abdulali, who also founded the Awaaz Foundation, said.

Many pollution control bodies like the Maharashtra Pollution Control Board (MPCB) have taken over measuring
noise levels in a systemic way, creating a database of official data. But this data is very limited for high quality
research.

Why researching noise pollution is difficult

Currently, most of the existing research on health impacts of noise pollution comes from Europe. But the
landscape is not as barren anymore with improved research in the past decade, said Dr. Angel Dzhamboyv,
Associate Professor at Research Institute at Medical University of Plovdiv, Bulgaria. He said the relatively less
research on health impacts of noise pollution is linked to the history of environmental health research, and also to
the difficulty in measuring noise exposure through the day as people move through different spaces and micro-
environments.

“We have to make the assumption that they're [people] mostly exposed in their home, which is plausible but
reflects only part of their exposure because they're mobile and spend time at work, other places commuting and
so forth. So one thing would be exposure assessment,” Dzhambov said.

Then, the acoustic models researchers need are expensive and are not always readily available for all parts of the
world. The way noise moves around is driven by many local small-scale factors (sources, surrounding barriers,
etc.) and global noise models covering entire countries and continents are not available in a way that global air
pollution models are.

Vienneau explained that the way sound moves through the environment changes over very short distances. To
study noise pollution and its impact well requires many noise monitors or good quality noise models to capture
this variation.

Then there is the more individual impact. “Different people exposed to the same objective acoustic environment
may respond differently. So their bodies may react with different stress responses,” Dzhambov added.

What is also clear is that noise doesn’t necessarily have to be loud. Low frequency sounds from windmills are
known to give people headaches. When those who live near an airport hear a plane fly overhead, it raises their
blood pressure even if they don't wake up, according to research.

Attempts to find a solution

Researchers from the Indian Institute of Technology, Madras (IIT-M) conducted a city-wide 2026 study in Chennai
and found that the mix of traffic and construction sounds were almost always the primary contributors to the
high levels of noise pollution. Traffic noise has been strongly linked to poor heart health, including increased risk
of heart failure and stroke.

“We are currently doing some engineering controls and trying to understand whether we can use locally available
materials and come out with some kind of a barrier, so this noise can be reduced. We are doing this as an



experiment now,” said S.M. Shiva Nagendra, professor at the institute’s Department of Civil Engineering. These
barriers would be designed to either absorb or deflect sound around noise-sensitive places like hospitals,
educational institutions and places of worship.

But Nagendra accepts that there are limits to how effective engineering solutions can be. “No engineering
solution can be 100% complete. Source control is always better. How do we control source? It's actually a policy
intervention,” he said.

Dzhambov said green belts and barriers between buildings and roads help reducing residents’ exposure to noise.
Using smart architecture and design is another way to reduce noise pollution like using building facades to
reduce noise levels or placing bedrooms away from the road. Quieter types of vehicles like electric vehicles also
help reduce noise pollution. “It should be an integrated, smart redesigning of our cities and in a way that people
don't feel robbed out of something,” Dzhambov said. Many of these solutions help reduce both air and noise
pollution while creating more communal, quieter spots within cities.

Growing awareness and citizen activism

In some cities, citizen groups have been demanding action against noise pollution, building political pressure. “I
think now in Pune, for example, when people are becoming more vocal and have started coming to the streets
and asking for these noise rules to be implemented, that's a huge step forward,” Abdulali said.

There have been other areas of progress too. Fire crackers have become less noisy with rising awareness and
education on noise pollution. They are now often creating noise of 125 decibels or less. While it’s still high,
Abdulali pointed that it shows progress is possible when you work with various stakeholders, but enforcement is
key. Dzhambov also said that individual behaviour to reduce exposure to noise pollution when possible also goes
a long way.

Another interesting conundrum researchers are grappling with now is how air pollution intersects with noise
pollution, given that sources like traffic and construction are responsible for both. “One of the big questions that
we're always asking is whether it's the air pollution effects or the noise effects that we see, for example, in relation
to cardiovascular disease, and this can be quite tricky to untangle,” said Vienneau.
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Manoj Bajpayee’s controversial thriller ‘Ghooskhor Pandat’ gets a new name, ‘Gajab Raat’; trailer finally out

A single word in a film's title set off notices, street protests and a petition in the Delhi High Court. Critics said
‘Ghooskhor Pandat’ painted a whole community as corrupt, and the pressure only grew until the teaser
disappeared. In the end, the makers chose a new name.

Statesman News Service | New Delhi | October 15, 2026 11:51 am

Manoj Bajpayee’s suspense thriller has a new title. The film once called ‘Ghooskhor Pandat’ is now ‘Gajab Raat’. On
October 15, the makers released the trailer under the new name. Ritesh Shah directs, and Netflix will stream the
film from October 23.

Where the trouble began
The row started months ago. Netflix showed the first teaser at its “Next on Netflix 2026" event in Mumbai. In it,
Bajpayee's character was nicknamed “Pandat.” Objections spread quickly online.

Critics said the title joined two things that should not be joined. “Pandat” is a form of “Pandit,” a word linked with
scholars and priests, often Brahmins. “Ghooskhor” is a common word for someone who takes bribes. Together,
they said, the words hurt the dignity of the Brahmin community.

A Mumbai lawyer, Ashutosh Dubey, sent a legal notice to Netflix and the makers. He called the title defamatory.
The Film Makers Combine, an industry body, also sent notices. It said it had no record of any application for that
title. Protests followed. The Sarva Brahmin Mahasabha in Jaipur spoke against the name. People in Bhopal went
out on the streets to demand that the trailer be pulled. Reports also said the National Human Rights Commission
issued a notice. The Federation of Western India Cine Employees (FWICE) joined in as well. It said the title could
hurt feelings and harm social harmony, and it asked the makers to withdraw it.

The makers responded

On February 6, Netflix removed the teaser and other promotions from YouTube and social media. Neeraj Pandey
posted a note on Instagram. He said the film was a made-up cop drama and that “Pandat” was just a casual name
for one character. He also said he understood the hurt people felt. Bajpayee shared the note on X and said he took
the concerns seriously.

Court steps in

A petition in the Delhi High Court asked the judges to stop the release. It argued the title could damage the
dignity and good name of the Brahmin community. Netflix then told the court that the producers had made a
conscious choice to change the title. The new name, it said, suited the story and its intent better. The petitioner
said his complaint had been dealt with. The court closed the case without ordering a stay.

What the story is about
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‘Gajab Raat’ follows a police officer pulled between making easy money and doing what he feels is right.
Everything happens in one night. The film shows how a single decision can set off a chain of events. The
characters must face hard choices and live with what follows.

The earlier official synopsis gives more detail. The officer, Ajay Dikshit, is a corrupt cop whose money-making
night goes wrong. A badly hurt girl is thrown out of a moving car in the middle of Delhi. As he tries to find out who
she is, he goes into a much larger conspiracy. The film brings Manoj Bajpayee and filmmaker Neeraj Pandey
together again after almost ten years. Pandey is known for ‘Baby’ and ‘Special 26'. His company, Friday Film Works,
produces the film. Ritesh Shah is directing for the first time. He also co-wrote the story with Pandey.

Faces to watch

Besides Bajpayee, the cast includes:
- Saqib Saleem

- Akshay Oberoi

- Divya Dutta

- Kiku Sharda

- Nushrratt Bharuccha

Pandey said he wanted a story that keeps viewers guessing and makes them think about the choices people
make. To him, the characters’ inner struggles matter as much as the events of the night. Bajpayee said he liked
the film's layered characters and its questions about accountability. He also spoke about working with Pandey
again and with Shah in his new role as director.

Release date
After months of protests, notices and a court case, the film is back with a fresh name. ‘Gajab Raat' arrives on
Netflix on October 23.
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NewsIndia’He said he'd booked tickets home": Last call before IIIT-Ranchi student’s death
‘He said he'd booked tickets home’: Last call before IIIT-Ranchi student’s death

Students allege lapses in the institute’s response to a 19-year-old student’s death, while his family suspects a
cover-up. The Education Ministry has ordered an inquiry

Written by: Shubham Tigga
5 min read Ranchi Updated: Oct 16, 2026 04:16 AM IST

There was nothing alarming about Aditya Kumar’s video call that came around 9:30-10 p.m. It was after dinner,
and his father Vaishnav Dev Kumar had settled in when the call came. “He told me he had biryani for dinner,”
Kumar, a police sub-inspector in the Bihar Police, told The Indian Express. “I asked him if he needed money or was
facing any difficulty. He said no. I told him if he wanted me to come down to see him,  would. He said there was
no need, that he'd already booked tickets home on October 18."

That was the last time the family heard from him. On October 10, 19-year-old Dalit student Aditya Kumar was
found hanging from the ceiling fan in his hostel at the Indian Institute of Information Technology (IIIT), Ranchi.

The college management promised strict action if any lapses were found, while the family questioned the
circumstances of his death. The death triggered protests, with students accusing the institute of negligence and
demanding the resignation of director Rajiv Srivastava. The Union Ministry of Education constituted a three-
member inquiry committee, and Srivastava was sent on one month'’s leave pending the inquiry. The police said
the postmortem report attributed the death to suicide and that they were investigating the case.

In a public statement to students on Wednesday, Srivastava said he would be on leave until the inquiry was
completed. “Following the incident, students are expressing outrage. Any lapses and those involved will be held
accountable, including myself. Unfortunately, the situation escalated beyond control... I will be on leave, and the
additional director will assume charge shortly,” he stated.

The family alleged a possible cover-up. “When I approached Khilgaon police station, an officer asked me to
remove the director's name, but I didn't,” Kumar said. The police said they had registered a case of unnatural
death and that no changes had been made to the complaint.

The allegations

A first-year student from Bihar's Purnia district, Aditya lived on IIIT's campus in Khilgaon, on the outskirts of
Ranchi. At 11 p.m., while the family was asleep, they received a call from one of Aditya's roommates. “He told us to
come down to Jharkhand immediately. That's all they said. As I was headed to the railway station, I got a call from
the college management — they told me Aditya was no more.”

Students who spoke to The Indian Express alleged lapses by the management. According to one student, Aditya
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went to his room after 10 p.m. When his hostel mates received no response to repeated knocks, they broke open
the door. One student said Aditya still had a faint pulse when they found him.

“The power was out in the hostel at that time, and the lift was not working. We had to carry him down the stairs,”
Ratan Tiwari, a flatmate, said. Students alleged that although an ambulance was available on campus, the
management struggled to locate its driver and keys. “There was no power, no oxygen tank in the ambulance, and
no driver,” Tiwari said, adding, “The whole system failed.”

Another student, Prem, alleged that hostel caretakers stopped him from administering CPR. “I laid him down, and
despite being stopped, I tried to do it. But it didn't work,” he said. Aditya was eventually taken to a private
hospital, where he was declared dead.

The family alleged “resistance” when it tried to get an FIR registered. “When I returned, I had learnt that an
Unnatural Death Report had been filed instead of an FIR,” Kumar said. Unlike an FIR, a UDR under Section 194 of
the Bharatiya Nagarik Suraksha Sanhita is a preliminary inquiry into the cause of a suspicious, sudden or
accidental death. If foul play is suspected, the police are required to register an FIR. Nirbhay Kumar, in-charge of
Khilgaon police station, said: “If the investigation establishes the management’s culpability, the UD case can be
converted into an FIR... Nobody has been named so far.”

The response

In an October 12 order, the Union Ministry of Education said the incident warranted closer examination of the
implementation of its guidelines on emotional and mental well-being at higher education institutions. The
committee, chaired by Rajni Abbi, director of the University of Delhi's South Campus, has two weeks to submit its
findings. The National Human Rights Commission (NHRC) has also taken cognisance of the death. V M S R Murthy,
director of the Indian Institute of Engineering Science and Technology, Shibpur, was assigned additional charge of
IIIT Ranchi. Meanwhile, the college management said a three-member team would arrive in a day or two and that
students should choose their representatives to meet.

According to Anil Alok, vice-president of the Students’ Council, the protests have been called off as the
investigation continues. Kumar expressed dissatisfaction with the probe and said he might approach the court. “I
have lost one of my three sons. He was an exceptional student. My family has lost faith in the system. But we will
do everything in our power to ensure justice for our son,” he said.
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Ghooskhor Pandat becomes Gajab Raat; trailer shows Manoj Bajpayee caught between greed, duty

Gajab Raat trailer: Ritesh Shah's directorial debut, featuring Manoj Bajpayee as a morally ambiguous cop
investigating a crime, was initially titled Ghooshkhor Pandat.

By: Entertainment Desk
Mumbai Oct 15, 2026 12:23 PM IST

Netflix India on Thursday unveiled the trailer of screenwriter Ritesh Shah'’s directorial debut Gajab Raat. The crime
thriller boats of an ensemble star cast, led by Manoj Bajpayee. Produced by Neeraj Pandey’s Friday Storytellers,
the film was initially titled Ghooskhor Pandat. But it was changed after an uproar over its alleged cast insult.

What's in the trailer?

The trailer shows that the film revolves around events that took place within a single night. After a girl is brutally
thrown out from a moving car in the heart of New Delhi, the police springs to action. But the police officer at the
crime scene hasn't even called for an ambulance, to which his superior, Manoj Bajpayee’s character Ajay Dixit,
says, “Call for the ambulance quickly or our police station will have to cover all her medical expenses.” As he
begins to uncover the crime — and the girl's identity — he encounters several hurdles. Through the course of the
investigation, he comes across conflicting claims around the girl's identity. He's also offered bribes along the way,
putting him in a tight spot between doing his job and succumbing to greed.

“Our duty is such that when we make four friends, we also make eight enemies,” Dixit tells another character.
Nushrratt Bharuccha, who plays his love interest, asks the cop when he's coming back home. Given all the odds
stacked against him, he replies in his signature candid style, “Duniya kathor hai, Rosie. Time lagega lekin aaunga
zaroor” (The world's very tough, Rosie. It'll take time, but I'll return eventually).

Also starring Saqib Saleem, Divya Dutta, Akshay Oberoi, Kiku Sharda, and Shraddha Das among others, Gajab
Raat will release on Netflix India on October 23.

Ghooskhor Pandat to Gajab Raat

Earlier this year, when Netflix India unveiled its slate for 2026, it introduced this film as Ghooskhor Pandat.
However, the title sparked a storm on social media, with many users calling the title casteist and offensive. The
controversy has also led to the registration of an FIR at Hazratganj police station in Uttar Pradesh. The National
Human Rights Commission of India (NHRC) issued a notice to the Ministry of Information and Broadcasting
following a complaint. Many political leaders, including Bahujan Samaj Party chief Mayawati, and organisations
like the Vishva Hindu Parishad also condemned the film'’s title.


https://indianexpress.com/article/entertainment/bollywood/ghooskhor-pandat-becomes-gajab-raat-trailer-shows-manoj-bajpayee-caught-between-greed-duty-10922499/lite/
https://indianexpress.com/article/entertainment/bollywood/ghooskhor-pandat-becomes-gajab-raat-trailer-shows-manoj-bajpayee-caught-between-greed-duty-10922499/lite/
https://indianexpress.com/article/entertainment/bollywood/ghooskhor-pandat-becomes-gajab-raat-trailer-shows-manoj-bajpayee-caught-between-greed-duty-10922499/lite/

In a statement posted on his social media handles, producer Neeraj Pandey acknowledged the film's title “hurt” a
section of the audience, and added that all promotional material had been taken down. He said the film is a
fictional cop drama, and the term “Pandat” is used simply as a colloquial name for a fictional character. “The story
focuses on an individual's actions and choices and does not comment on or represent any caste, religion, or
community. As a filmmaker, I approach my work with a deep sense of responsibility - to tell stories that are
thoughtful and respectful. We believe the film should be experienced in its entirety and understood in the context
of the story we intended to tell, rather than judged on partial glimpses. I look forward to sharing the film with
audiences soon,” he added.

Bajpayee also said he respects the emotions and concerns people have shared, and takes them seriously. “When
something you are part of causes hurt to some people, it makes you pause and listen. As an actor, I come to a film
through the character and the story I am playing. For me, this was about portraying a flawed individual and his
journey of self-realisation. This was not meant to be a statement about any community,” he said in a statement.

When the matter went to Supreme Court following a PIL, the apex court also ordered a stay on the film, and asked
the makers to change the title. “Why should you denigrate a section of society by using such a title? This is against
morality and public order. We will not allow you to release the film unless you tell us the changed title,” the bench
said.
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Watch: Manoj Bajpayee's Ghooskhor Pandat renamed Gajab Raat after controversy, trailer and release date
revealed
15 October,2026 02:21 PM IST | Mumbai | mid-day online correspondent

Manoj Bajpayee-starrer Ghooskhor Pandat has been renamed Gajab Raat following severe backlash and legal
troubles earlier this year. The makers released a trailer of the film along with the release date

Manoj Bajpayee's much-awaited and controversial film, Ghooskhor Pandat, finally has a new title as it gears up for
release. The film has been renamed Gajab Raat following severe backlash, protests and legal troubles earlier this
year. Notably, the suspense thriller reunites filmmaker Neeraj Pandey and actor Manoj Bajpayee.

Gajab Raat trailer

Starring Manoj Bajpayee, Saqib Saleem, Akshay Oberoi, Divya Dutta, Kiku Sharda and Nushrratt Bharuccha, Gajab
Raat is a tense, character-driven thriller where loyalties are tested while every decision carries a price. It is a story
about a cop caught between personal gain and doing what he believes is right. As seen in the trailer, the film
unfolds over a single night, as one decision leads to a chain of events with far-reaching consequences. It is
directed by Ritesh Shah.

Actor Manoj Bajpayee said, "What makes the story particularly compelling is how the characters' motivations
gradually reveal themselves as the night unfolds. Reuniting with Neeraj after so long was a wonderful experience,
and seeing Ritesh make the transition from a writer, whose work I have admired, to a director was equally
exciting. I think audiences will have a lot to discover in Gajab Raat."

The film is all set to arrive on Netflix on October 23, 2026.

Ghooskhor Pandat controversy

For the unversed, the upcoming Netflix crime-thriller film was originally titled Ghooskhor Pandat. The film
sparked major backlash and legal trouble back in February 2026, when makers released a teaser, announcing the
project. It was accused of allegedly defaming the Brahmin and Pandit communities by pairing a corruption slur
(ghooskhor) with a traditional title (Pandat).

UP Chief Minister Yogi Adityanath had instructed an FIR to be registered at Lucknow's Hazratganj police station
against the makers and Netflix for threatening social harmony. Additionally, public interest litigations (PILs) and
writ petitions were also filed in the Supreme Court and Delhi High Court, seeking to ban the release. The National
Human Rights Commission (NHRC) had also issued a notice to the Ministry of Information and Broadcasting
regarding negative stereotyping.

Director Neeraj Pandey and actor Manoj Bajpayee later clarified that the story is about a fictional cop and does
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not comment on any caste or religion. The makers also stated that they would change the name of the film.
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Manoj Bajpayee's 'Ghooskhor Pandat' retitled 'Gajab Raat' after casteism row
Sobia Shahid Published October 15, 2026

Manoj Bajpayee and Neeraj Pandey'’s film, previously announced as Ghooskhor Pandat, has been retitled Gajab
Raat and will premiere on Netflix on October 23. The title change was not just a creative decision, it came after
significant backlash. When the original title was announced in February, it triggered a wave of criticism on social
media, with several users, politicians and organisations calling it casteist and offensive. FIRs were registered, the
National Human Rights Commission issued a notice to the Information and Broadcasting Ministry, and the matter
eventually reached the Supreme Court, where the makers confirmed the title would be changed. Gajab Raat is a
crime thriller directed by Ritesh Shah, known for writing Kahaani, Pink, Airlift and Raid, and produced by Pandey's
Friday Storytellers. The film follows a police officer caught between personal gain and doing what is right, with
one decision setting off a chain of events over a single night. The film marks Bajpayee and Pandey’s reunion after
nearly a decade. “My association with Netflix has been an exciting journey, and ‘Gajab Raat' is another project I'm
delighted to be a part of,” Bajpayee said. Pandey added that reuniting with Bajpayee and introducing Ritesh Shah
as a director were exciting aspects of the project. Shah, making his directorial debut, said the one-night format
allowed him to build urgency and keep raising the stakes throughout. The cast also includes Saqgib Saleem,
Shraddha Das, Akshay Oberoi, Divya Dutta, Kiku Sharda and Nushrratt Bharuccha.
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25-year-old Dilshad Ansari dies in police custody in Bihar; six police personnel suspended
Millat Times Desk
15 October 2026 (Publish: 10:59 AM IST)

A 25-year-old man, Dilshad Ansari, died while in police custody in Bihar's West Champaran district on Monday,
October 12, triggering serious allegations from his family and raising questions about the circumstances
surrounding his death. Dilshad had been arrested in connection with a case registered under the Narcotic Drugs
and Psychotropic Substances (NDPS) Act at Sahodra police station. According to the police, he sustained serious
injuries after allegedly jumping from a moving police vehicle while being taken to Sahodra. His family, however,
has accused the police of assaulting him in custody and causing his death. Following the incident, West
Champaran Superintendent of Police Kumar Gautam ordered the suspension of six police personnel, including
the station house officer of Sahodra police station. An investigation has been initiated into the circumstances of
the death.

Dilshad Ansari was a resident of Badhayi Tola in the Auraiya area under Banuchhapar police station in Bettiah,
West Champaran. According to police records, he was an accused in an NDPS case linked to the seizure of 1.83
quintals of cannabis by the Sashastra Seema Bal (SSB) on August 2, 2025. Police arrested him on October 12, 2026,
in connection with the case. According to the police account, Dilshad was being taken from Banuchhapar to
Sahodra police station when he allegedly attempted to escape by jumping from the moving vehicle in the area
between Shikarpur and Sathi police stations. He reportedly sustained serious injuries in the incident and was
taken to the sub-divisional hospital in Narkatiaganj. He was subsequently referred to the Government Medical
College and Hospital (GMCH) in Bettiah for further treatment, where doctors declared him dead. The police have
maintained that his injuries resulted from the alleged jump. However, the circumstances surrounding the incident
remain under investigation.

Dilshad's family has disputed the police version and alleged that he was assaulted while in custody. His father,
Akbar Ansari, said a police team arrived at their house at around 2 am on Monday in two vehicles and took his son
away, telling the family that he would be questioned. According to his father, the family was initially informed that
Dilshad had sustained an injury to his leg. They later received news of his death. His wife, Nagma Khatoon, also
alleged that police personnel assaulted her husband. The family has questioned the circumstances in which he
sustained his fatal injuries and demanded a thorough investigation. The allegations of custodial assault have not
yet been independently established. The exact circumstances of Dilshad's death will need to be determined
through an impartial investigation and the relevant medical and forensic evidence.

In a significant development, six police personnel were suspended following the incident. Those suspended
include Sahodra police station SHO Ravi Shankar Kumar, sub-inspector Arun Kumar and four constables,
according to reports published on October 13 and 14. The suspension is an administrative measure pending
further proceedings and does not, by itself, establish criminal liability. Police officials have said that the matter will
be investigated in accordance with the guidelines of the National Human Rights Commission (NHRC) and that
appropriate legal action will follow. Police personnel were deployed at GMCH in Bettiah after the incident. Reports
also stated that the post-mortem examination was conducted under a magistrate’s supervision. Dilshad Ansari's
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death has raised serious questions about the events between his arrest and his arrival at the hospital. While the
police maintain that he was injured after jumping from a moving vehicle, his family alleges that he was assaulted
in custody. The suspension of six police personnel marks an initial step in the case, but the findings of the
investigation, post-mortem examination and other relevant evidence will be crucial in establishing what

happened. An impartial investigation is essential to determine the circumstances of Dilshad’s death and ensure
accountability if any wrongdoing is established.
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Social media companies resisting compliance despite SC directions’: Priyank Kanoongo on CSEAM complaints
Statesman News Service October 15, 2026 10:07 am

A Supreme Court ruling from 2024 requiring social media intermediaries to report cases of Child Sexual
Exploitation and Abuse Material (CSEAM) to Special Juvenile Police Units (SJPUs) or local police has come under
renewed focus, with National Human Rights Commission (NHRC) Member and former National Commission for
Protection of Child Rights (NCPCR) chairperson Priyank Kanoongo flagging what he described as continued non-
compliance with the apex court's directions.

In a post on social media platform X, Kanoongo said the Supreme Court order was passed in 2024, but
compliance was still awaited. He added that the matter was being heard again on Wednesday, October 15.

The observation in question forms part of the Supreme Court's September 2024 judgment in Just Rights for
Children Alliance v. S. Harish case, wherein it held that social media intermediaries could not rely solely on their
compliance with the Information Technology (IT) Act to avoid liability under the Protection of Children from Sexual
Offences (POCSO) Act.

The Supreme Court, in paragraph 258 of its ruling, stated that reporting such matters to the US-based National
Center for Missing & Exploited Children (NCMEC) does not dispense with an intermediary’s obligation to
separately report the same to the SJPU or local police, as required under Section 19 of the POCSO Act.

“...social media intermediaries in addition to reporting the commission of the likely apprehension of commission
of any offence under POCSO to the National Centre for Missing & Exploited Children (NCMEC) is also obligated to
report the same to authorities specified under Section 19 of POCSO i.e., the Special Juvenile Police Unit (SJPU) or

the local police,” it stated.

While sharing a screenshot of paragraph 258 of the Supreme Court's order on X, Kanoongo said that the apex
court’s order was passed in 2024, “yet compliance is still awaited. The matter is being heard again today.”

“India’s POCSO law is clear: complaints of child sexual abuse must be reported to the local police. Yet social media
companies are resisting compliance despite repeated directions from the Hon'ble Supreme Court. For the years,
the law has been caught in a cycle of delays while lakhs of children continue to wait for justice,” he wrote on X.

In his post, Kanoongo further stated: “This Hon'ble Supreme Court order was passed in 2024, yet compliance is
still awaited. The matter is being heard again today. India’s POCSO law is clear: complaints of child sexual abuse
must be reported to the local police. Yet social media companies are resisting compliance despite repeated
directions from the Hon'ble Supreme Court. For the years, the law has been caught in a cycle of delays while lakhs
of children continue to wait for justice. Expensive lawyers and foreign-funded NGOs are stepping in to defend
these companies before the Supreme Court. But who will represent India’s innocent children? They cannot
approach the Court themselves or afford expensive lawyers. We all know that Meta monetises content through
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advertising. When child sexual abuse material circulates on these platforms, who is profiting from the traffic and
advertising revenue it generates? Why are these companies resisting the reporting of child sexual abuse to the
local police? Why is a clear legal mandate still awaiting implementation while children continue to suffer?”

He added, “Expensive lawyers and foreign-funded NGOs are stepping in to defend these companies before the
Supreme Court. But who will represent India’s innocent children? They cannot approach the Court themselves or
afford expensive lawyers. We all know that Meta monetises content through advertising. When child sexual abuse
material circulates on these platforms, who is profiting from the traffic and advertising revenue it generates? Why
are these companies resisting the reporting of child sexual abuse to the local police? Why is a clear legal mandate
still awaiting implementation while children continue to suffer?”

Notably, the top court had on September 24 granted the “last opportunity” to government to file its counter
affidavit and action-taken report regarding the steps taken to implement its directions concerning mandatory
reporting of Child Sexual Exploitation and Abuse Material (CSEAM) by social media intermediaries.

While hearing the matter concerning implementation of its judgment in Just Rights for Children Alliance vs. S
Harish case, a Bench of Justices JB Pardiwala and K Vinod Chandran observed that despite its earlier order dated
August 14, 2026, no counter affidavit or report had been placed on record by the Ministry of Electronics and
Information Technology (MeitY) and the Ministry of Law and Justice, according to IANS.

“Unfortunately, till this date, no such counter or report has come on record. The matter before us is extremely
serious. We grant one last opportunity to both the ministries to file that counter/report,” the apex court stated.

The matter is scheduled to be heard on Thursday, October 15. The case stems from the application filed by Just
Rights for Children Alliance (JRCA) seeking effective implementation of the top court’s verdict on the mandatory
reporting of CSEAM by social media intermediaries.

In its September 23, 2024 order, the apex court held that intermediaries are required to comply with their
statutory obligations concerning reporting of CSEAM to law-enforcement agencies, including under Sections 19 to
21 of the POCSO Act and Rule 11 of the POCSO Rules.

Related Context from Other Outlets

In a related development, the NHRC had taken suo motu cognisance of media reports by BBC World Service
alleging that paid advertisements on Instagram used expressions such as “rape video” and “child video” and
redirected users to Telegram channels where such material was allegedly being offered for sale.

On July 8, a Bench presided over by Priyank Kanoongo issued a notice to the Delhi Police Commissioner, directing
a comprehensive investigation into the allegations, preservation of electronic evidence and examination of
compliance with the mandatory reporting obligations under the POCSO Act.

The NHRC has also issued notices to the Ministry of Electronics and Information Technology (MeitY), police
authorities in several states and Meta in connection with complaints concerning suspected child sexual abuse
material on social media platforms.

The Supreme Court, in its judgment in Just Rights for Children Alliance & Another vs. S. Harish & Others, had
clarified that compliance with the Information Technology Act, 2000, would not absolve intermediaries of their
obligations under the POCSO Act. Paragraph 258 of the judgment states that social media intermediaries are
required to report the commission or likely commission of an offence under the POCSO Act not only to the
National Center for Missing & Exploited Children (NCMEC) but also to the Special Juvenile Police Unit (SJPU) or the
local police. The apex court observed that the POCSO Act and the rules framed under it have an overriding effect
in this regard, and that intermediaries must comply with the statutory reporting requirements, particularly
Section 20 of the Act and Rule 11 of the POCSO Rules.
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NHRC member flags social media firms' non-compliance with SC order on reporting child abuse cases

The National Human Rights Commission (NHRC) member Priyank Kanoongo on Thursday flagged continued non-
compliance with a Supreme Court order directing social media intermediaries to report suspected offences under
the Protection of Children from Sexual Offences (POCSO) Act to the local police, stating that the matter is being
heard again by the apex court.

IANS
Published On Oct 15, 2026 at 11:53 AM IST

New Delhi: The National Human Rights Commission (NHRC) member Priyank Kanoongo on Thursday flagged
continued non-compliance with a Supreme Court order directing social media intermediaries to report suspected
offences under the Protection of Children from Sexual Offences (POCSO) Act to the local police, stating that the
matter is being heard again by the apex court.

In a post on the social media platform 'X', Kanoongo said that compliance with the Supreme Court's directions
was still awaited despite the order having been passed in 2024. "This Hon'ble Supreme Court order was passed in
2024, yet compliance is still awaited. The matter is being heard again today," he said.

Referring to the mandatory reporting provisions under the POCSO Act, Kanoongo said complaints of child sexual
abuse must be reported to the local police, but claimed that social media companies were resisting compliance
despite repeated directions from the Supreme Court. "For years, the law has been caught in a cycle of delays while
lakhs of children continue to wait for justice," he said.

Kanoongo also questioned the legal representation being extended to social media companies in the
proceedings, asking who would represent children who are unable to approach the court themselves or afford
expensive lawyers. He further raised concerns over the monetisation of online content, asking whether social
media platforms were profiting from the traffic and advertising revenue generated when child sexual abuse
material circulated on their services. "Why are these companies resisting the reporting of child sexual abuse to
the local police? Why is a clear legal mandate still awaiting implementation while children continue to suffer?" he
asked.

The NHRC member's remarks come against the backdrop of the apex human rights body's ongoing interventions
over allegations that Child Sexual Abuse Material (CSAM) was being circulated and promoted through
advertisements on Meta-owned platforms, including Instagram. The NHRC had taken suo motu cognisance of
media reports by BBC World Service alleging that paid advertisements on Instagram used expressions such as
"rape video" and "child video" and redirected users to Telegram channels where such material was allegedly being
offered for sale.

On July 8, a Bench presided over by Priyank Kanoongo issued a notice to the Delhi Police Commissioner, directing
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a comprehensive investigation into the allegations, preservation of electronic evidence and examination of
compliance with the mandatory reporting obligations under the POCSO Act. The NHRC has also issued notices to
the Ministry of Electronics and Information Technology (MeitY), police authorities in several states and Meta in
connection with complaints concerning suspected child sexual abuse material on social media platforms.

The Supreme Court, in its judgment in Just Rights for Children Alliance & Another vs. S. Harish & Others, had
clarified that compliance with the Information Technology Act, 2000, would not absolve intermediaries of their
obligations under the POCSO Act. Paragraph 258 of the judgment states that social media intermediaries are
required to report the commission or likely commission of an offence under the POCSO Act not only to the
National Center for Missing & Exploited Children (NCMEC) but also to the Special Juvenile Police Unit (SJPU) or the
local police. The apex court observed that the POCSO Act and the rules framed under it have an overriding effect
in this regard, and that intermediaries must comply with the statutory reporting requirements, particularly
Section 20 of the Act and Rule 11 of the POCSO Rules.

The Supreme Court, in its September 2024 judgment in Just Rights for Children Alliance v. S. Harish, held that
social media intermediaries could not rely solely on their compliance with the Information Technology (IT) Act to
avoid liability under the POCSO Act. In paragraph 258 of its ruling, the Court stated that reporting such matters to
the US-based National Center for Missing & Exploited Children (NCMEC) does not dispense with an intermediary's
obligation to separately report the same to the SJPU or local police, as required under Section 19 of the POCSO
Act.

Notably, the top court had on September 24 granted the "last opportunity" to the government to file its counter
affidavit and action-taken report regarding the steps taken to implement its directions concerning mandatory
reporting of Child Sexual Exploitation and Abuse Material (CSEAM) by social media intermediaries. While hearing
the matter concerning implementation of its judgment in Just Rights for Children Alliance vs. S Harish case, a
Bench of Justices JB Pardiwala and K Vinod Chandran observed that despite its earlier order dated August 14,
2026, no counter affidavit or report had been placed on record by the Ministry of Electronics and Information
Technology (MeitY).

Related Developments:

As reported earlier, a bench of the NHRC headed by Priyank Kanoongo had taken cognizance of allegations
concerning paid advertisements on Instagram that allegedly facilitated access to Child Sexual Abuse Material
(CSAM/CSEAM), and sought point-wise Action Taken Reports (ATRs) within two weeks from MeitY, the Ministry of
Information and Broadcasting (MIB), and the Delhi Police. The matter arose from media reports by the BBC World
Service alleging that paid advertisements using terms such as "rape video" and "child video" were displayed on
Instagram and redirected users to Telegram channels where such material was allegedly offered for sale. The
reports further alleged that the advertisements passed through Meta's review mechanism and remained
accessible despite being reported through the grievance mechanism, until the matter was specifically brought to
Meta's notice by the BBC.

The Commission has specifically sought a response from MeitY regarding compliance with Section 19 of the
POCSO Act, 2012, which provides for mandatory reporting of offences, asking whether, after acquiring knowledge
of the alleged offences, the matter was reported to the SJPU or the local police. In case the matter was not
reported, MeitY has been asked to identify the responsible officer or authority and indicate the action taken in
relation to any failure to report.

The Commission has further noted that Section 79 of the Information Technology Act does not, by itself, absolve
an entity from its obligations under the POCSO Act. A significant new issue before the Commission concerns the
editorial and publisher role of Meta. Material placed before the NHRC includes screenshots of Meta's systems
which, according to the complainant, provide suggestions relating to content ideas, formats, slide sequencing,
captions, calls-to-action, posting schedules, audience engagement strategies and monetisation methods. Against
this backdrop, the Priyank Kanoongo bench has raised the important question whether, when a digital platform's
own systems actively generate, modify, curate, recommend, publish, amplify or monetise content, its legal
position can continue to be treated merely as that of a passive intermediary. The Commission has observed that



this determination should not depend merely on the nomenclature used for the platform, but on the actual
editorial and publishing functions performed by the platform and the degree of its involvement and control over
the content.

The Commission has attached particular significance to the risks arising from content curation, recommendation,
targeted amplification and monetisation in matters involving children and CSAM/CSEAM. In this context, the
NHRC has specifically referred to Rule 2(1)(q) of the IT Rules, 2021.
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PM to inaugurate 5 projects worth Rs 3,350 crore in Ladakh
October 15, 2026

New Delhi, Oct 14 (PTI): The Delhi Union of Journalists (DUJ) has approached the Supreme Court with a writ
petition alleging that journalists were detained, manhandled and obstructed from working while covering
protests in the national capital on October 10 and 11.

The union has claimed that reporters were forcibly moved away from the sites, stopped from filming, and in some
cases, subjected to physical force. The petition also referred to allegations that phones, cameras and microphones
were taken from media persons, and women journalists were subjected to invasive searches and misbehaviour.

The petition has been filed on behalf of its members and other affected journalists through advocate Shashank
Singh. The petition relied on a signed statement by senior journalist Paranjoy Guha Thakurta, who said he was
detained on October 10 even after showing his Press Information Bureau (PIB) accreditation card. He alleged that
he was given neither the grounds of detention nor any papers.

The union has also cited a report by the Committee to Protect Journalists, which recorded at least 35 detentions of
journalists in Delhi over the two days.

A key issue in the plea is a Delhi Police advisory of October 5, which the union alleged was invoked to stop people
without government accreditation or an employer-issued press card from reporting.

The DUJ has argued that accreditation only eases access to designated official sources and cannot serve as a
general licence to report on events in public spaces. The petitioner has contended that the freedom of speech and
expression under Article 19(1)(a) belongs to every citizen and does not hinge on employment with a news
organisation. Independent journalists, freelancers and those who report news on platforms such as YouTube are
equally protected, subject to reasonable and proportionate restrictions, it said.

The plea invokes Articles 14, 19, 21 and 22 of the Constitution. It says that interference with lawful reporting
affects not only journalists but also the public's right to receive information. The union has also referred to the
apex court's October 11 order, which said journalists and other professionals should not be hindered in
discharging their duties. It has further cited a notice issued by the National Human Rights Commission (NHRC)
over the alleged sexual harassment of three women journalists during an earlier protest on October 3.

The DUJ has sought protection for lawful reporting irrespective of accreditation, a time-bound independent
inquiry, immediate preservation of evidence and the return of equipment allegedly retained by authorities. It has
also sought action and compensation where violations are established, and safeguards for reporters, including
women journalists, covering public events.
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Take Child Sexual Abuse Material Circulation On Social Media Seriously, SC Tells Centre
by OMMCOM NEWS October 15, 2026 in Nation

New Delhi: The Supreme Court on Thursday asked the Centre to take the issue of circulation of Child Sexual
Exploitation and Abuse Material (CSEAM) on social media platforms seriously, while indicating that it would
suggest measures to address the problem.

A bench of Justices ).B. Pardiwala and K. Vinod Chandran made the observations while hearing a plea seeking
criminal action against social media intermediaries for allegedly failing to report child sexual abuse material to
the authorities, as required under the law.

The Justice Pardiwala-led Bench asked Solicitor General Tushar Mehta, appearing for the Centre, whether the
government had filed its response in the matter.

SG Mehta informed the top court that the Centre had filed its reply along with suggestions on tackling the
problem. Counsel appearing for the petitioner also referred to concerns relating to the dark web, prompting the
Solicitor General to assure the Supreme Court that the Centre was taking the matter seriously.

Stressing the gravity of the issue, the bench said it was a "very, very serious matter" and asked the Centre to deal
with it seriously and study the top court's forthcoming order.

As per the case status reflected on the official website of the apex court, the matter has been tentatively listed for
further hearing on December 10.

The proceedings stem from an application filed by Just Rights for Children Alliance (JRCA) seeking effective
implementation of the Supreme Court's September 23, 2024, judgment in Just Rights for Children Alliance v. S.
Harish, which dealt with the obligations of social media intermediaries to report suspected offences involving
child sexual abuse material.

In its previous hearing on September 24, the Supreme Court had granted the Centre the "last opportunity" to file
its counter-affidavit and an action-taken report detailing the steps taken to implement the directions issued in the
2024 judgment and curb the circulation of CSEAM on social media platforms.

It had also directed the Centre to explain the measures taken to implement its 2024 judgment and the safeguards
proposed to prevent future lapses by social media intermediaries. It had further asked the Centre to serve a draft
Standard Operating Procedure (SOP) for dealing with CSEAM cases before the next hearing.

Under its 2024 judgment, the Supreme Court clarified that compliance with the Information Technology Act, 2000,
would not absolve social media intermediaries of their statutory obligations under the Protection of Children from
Sexual Offences (POCSO) Act. It held that intermediaries must report the commission or likely commission of
offences under the POCSO Act not only to the National Center for Missing & Exploited Children (NCMEC), but also
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to the Special Juvenile Police Unit (SJPU) or local police, in accordance with the applicable statutory provisions.

The matter has also drawn the attention of the National Human Rights Commission (NHRC). Earlier in the day,
NHRC member Priyank Kanoongo flagged the continued delay in compliance with the Supreme Court's directions,
saying that the 2024 judgment remained to be implemented. In a post on X, Kanoongo questioned why social
media companies were allegedly resisting mandatory reporting of child sexual abuse to the police and raised
concerns over the circulation and monetisation of such material on online platforms. The NHRC has separately
taken cognisance of media reports alleging that paid advertisements on Instagram promoted child sexual abuse
material and directed users to Telegram channels where such content was allegedly being offered for sale.

(IANS)
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ETV Bharat / bharat
AG Grants Consent To SCBA's Contempt Of Court Case Against Sanjay Raut, Nikhil Wagle Over Remarks On CJI
The SCBA's petition was filed on October 15 and the AG granted his consent for action.

File - Chief Justice of India Justice Surya Kant addresses the 33rd Foundation Day function and National
Conference of the National Human Rights Commission (NHRC), at Vigyan Bhavan, in New Delhi. (PTI)

By Sumit Saxena
Published : October 15, 2026 at 9:46 PM IST

New Delhi:Attorney General for India R Venkataramani has given his consent to a criminal contempt of court case
filed by the Supreme Court Bar Association (SCBA) against journalist Nikhil Wagle and Shiv Sena (UBT) Rajya Sabha
MP Sanjay Raut over their public statements regarding Chief Justice of India Surya Kant.

The AG in his consent letter said: “In my considered view the X posts made by Nikhil Wagle, Journalist and Sanjay
Raut, Member of Parliament are prima-facie scandalous, intended to lower the esteem of the Supreme Court of
India and particularly the Chief Justice of India.”

The letter added that the X posts made by Raut, regarding "judges attending political programmes of the BJP in
states where it is in power and Chief Ministers organising diners to welcome High Court and Supreme Court
judges..." are not based on any facts.

"The second part of the X post has also been made without undertaking any verification. As far as second part of
statement is concerned, the position seems clear from the order passed by the High Court of Delhi on 19th June,
2026 in Writ Petition filed by Badminton Association of India. The contents of the Writ Petition, is the subject of
the statements made in the second part of the X post made by Raut”, said the AG's letter.

It added that from the HC's order, it is evident that the statements suggesting that judges including the Chief
Justice of India were in London playing badminton and also with people from the BJP have been found to be

untrue, and the court's order predates the date of the X post.

"It is important that the Member of Parliament should have verified the facts before making such scandalous
allegations," added the letter.

The SCBA's petition was filed on October 15 and the AG granted his consent for action under Section 15(1)(b) of
the Contempt of Courts Act, 1971 the same day.

Read More
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‘Nobody Can Browbeat Judges, We're Not In Ivory Tower’: SC Response To Counsel On Opposition INDIA Bloc
March To Supreme Court
SIR Row: Supreme Court Issues Notice To EC On Plea Filed By Rahul Gandhi, Others
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students-case-alleged-misconduct-misrod-police-investigation-demand-
20986254

WaTe # SIS fenfefa & gefagR st Amer TRAR, Agufd deh ageeft ard

Bhopal Tribal Students Case : Tl # ST BT & fARRIg & Fdfad gu oM mart 307 g 9ReR gR1 gdagR & &
HAIAT TRATIT, T THIST HGIAHT 7 Shetaex i AFUfd & AT FTU- TR A i ST Y 7R Hi 31

AR Author Mohammad Faiz Mubarak Time Oct 15, 2026

Narsinghpur News 7 U2l &Y ST 9iuTe & fARie o1 gareh | & o uget st faenfeat & arer omr g9t gR1 sida
R W fhY 7T GHTER & AT | e TATST AGIIT 7ed YA = Wdio Sfid chl HITT I &1 USLT 37eAeT (JaT UehiS) Sgw ¢d 3 dhordes
RFATR & Aremw § Agufa, AERT SggfRa STefa ST SR AERT AaTfiehR SRR ot ATO AT B

AT H SRIT R 7T g fh, it 13 3fergaR &b MisamT Fae i (Siuey) & 2rifaqof gesi & SR 'Sig SigR' SfHaH R
Smafrere feuuft & 1E 3R UgeRIRA ol gfels arg- & IR o ST T T

TR 7 6 |7

AT A AT I §fg Hiefidte gost, Hiarse difsat ok gferd sifuea grigid w@e fsuer St e &l /i1 &Y &1 3R g1ford gia
R Haifddl & [A%g wRars aur fexraa 6t darfes ufekar i Stiw a1 g ot fohar mar 81 d1a+ A gferaeitial sl sy deepfd
3R Taenfaes SrfdeRl & ufa ddgasiier e &t 7T & g1

T JHRY 7 &t off 3197gar

37Ut IdT & fob, did FITeTaR et IrsTeTT iutet & RIS Sereh # TieaTT Turdl UTél a1 Fgse fot Bl hl HwaTail ol elehe uasiH
Y Y81 IT| 39 SR B 'S SR’ T TEhT hedTl el aTell Ui hl ST ART o Tg & | $AUR e Ia- &g uReR ¥ga M|
S 7 (O srciart garefi ¥ arvg fewqoft &6t afes S74 3 off et fos, 'ad! e 1 At 7 gafag off g uess o, aifes & o1
HCAThH Teh HIdTSel hk # Repld gt T, St diofl @ araret ot gam 3¢t ifeat & simeur wR &g dirsat A Rty siaran, forees are
w3l & fder iR &g W HRaTS g3 8

T Tt R fAamsht A & oft prRarg SRt

Jgl, difsal IR 81 & F1G AT TR T g IRER St gUaR ol Feifaa o fear mam a1 81, 39 R d9a 6t SIid & 3mqer +ff fdw
Q| HRATE & HaY H STHHRI &7 §U 53 73t ARg fRAGTSH g = gt 36, wrTelt G # S & a1 A U9y & v, Fete &
HRATS g & A A SATfearedl TS & H1Y vfed $6 TR HeHT i AHRAT @ AAd gU EH3MTS o [Tt shrars ahd U A i
S & maer ot iAT &1 aht S F o= St off giciwend gt uTg 7T at 39 fEars off sRars ghft| graifes, s TSt A fh

T ¢ foh, At fReiaq 81, S & seR W tmangeir «ff g+t anfgul
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ERg RAfde sRuara # g & »fda a1 6 @dx st 6 7
khaskhabar.com: T&aR, 15 3fagar 2026 4:41 PM

gehiedl 3 ST RUTE g e, fARIRAT Pl TE et 3R THITEIHR ol e hl AN ISTE W Wk | TeNTg USTd & el Taued
TR (AieTeh) & wvs fRd fafde srdare & #fd IR R Getemm g &1 A4+ fhy M & amet # & vsdidhe sif9de Teghn, gdieg
fRear 3k AR &g  UoTe AR T W STd HRA S AR 6 31

Tediched A 59 e § 14 37ageR Sl USTd TR & WA Td URAR Hearor fAumT & uE g ok fFgsres ot s ufafafda
10T HaTerd ahl oft ASh 718 €1

TEdiched A AN &t & foh ATt & f3t AfSohd ffsR AT &l iR ¥ 3FTRd 2026 H U¥d STid RS ot Tg fhar SIg | S9eT 3RIT &
foh St fAemer @ ids @ gt i 718 3R Iuereer Treat i 3faa s fohg fam & ol @t @Rt & fear ma

7g 3R S § Y 71 oft eI

gfafAfera & SrguR, @ve fAfde sruara & efiarerat § Ffda IR R &2 &1 e fohy ST+ & dee & 78 2026 & sifdw gwrg &
i ofR fifsat anedt & ary fAerd &t 78 off | 24 7E ot $7 & Aegd @ RAprad Wof 78 oft | 39 91 22 S i g8 T o
g1 & 99 § 25 S Bl IERT [RAeprad Hi TS|

WY U GRAR SHed1oT AT = {1 et W3 dd §U Ueh S 2026 ! dechiei= SR Afehet Siifther =f. I9ter AR & f&ers
ST & e faU &1 39 ATHel ol ek Hifsar | +ft @R gentferd gg off | ufdfAfae & svgr man & fob =1, I AR o1 a1e H qaree &
fear | fAfde g5, Taued R & 3iefi 913 ok At Afdchar pfiieR HAdT 3 A &t St &Y 8fR srut Rulé & smial &t anfea
EHEIEH

TEdidhed = 39 RUlé IR HaTel 3314 §U SIRIT oI & fob 58H fRIhraaerdian & e +ft searia avme 7g) 399 &hfdd dR W sray
TAUASR dOR & 3R 1. St g aaier & g fAeftermd o aafaaera A1 & wed fQemad &ea & SRt enfae g1

Tgdlehad = 23 fAdeR 2026 ht STl ! T ISTI o H1Y g% ehiAd B ReplfST &1 gaTell ad gU STid Ufshall W Hellel 3317 § |
gfafAfea & SrgaR, RIS & 7% 3 HfIa IR IR el foh 379 geardsti ol Gt ug iS5 8fR 37h! STHSRT & SR §¥d1eR Shearg 1Y
&1 TRIY & o I HRATS 1. g oaT1 § 3 FAcer & dgd Sl TS

TEdiched A 3TRIT TR ¢ b fAIRRIdehd st aht sigAT™ e 3R Sfdd dR TR $1S T1&d IR she bl A1foier & agd daT fokar |
gfe g1 rehl 1

15 f3 # W g == &t AT

TEdiched A ANT &t & foh doTa @@ AT & aTex & fonelt alks Sifdat, e wfdg a1 fasiy afta TR sryar 399 W & Sifdart
& AR & wd ST e SITY| ST A SiudTe o eitaTerdl, areRed 3R 31 Tagniefier @l et oiifaes Aieror ot & aryr
et gest i oft siFa i Sg1 3 g8 g 15 8T & fiar gt et & 7 Fi B

fafAfdre & ST, Ager Weell 3R HiAa Gifoier 7 enfAet o7 iRl @ THT el Thiet [Meifed s qoUT Ieh AT 7R erHeh
faumita PRaTE E et ot AT ot I 7TE &1 3T AT, TR = Sigdt, 2023 Fi aRT 61 (3TURIfSE FIfoisn), €RT 356
(AFETR), gRT 227 (S THRRT NIaT S A1ed ¥ Faildd Wae) 3R 37 1] Iae=i & 1 SI4Iey Tae & dsfed uaemi &
T UHaITE3IR &S ehed chl JITT I 718 21

TEdiched A A hl STia RIHIT S1fIeR & a1eR i fohelt W= Toie! ol "ium bl JiT +ff 3378 &1 SRUdTel hl REM HaAT Holgd
e h AT USalhed 3 SRUATe & Gagaefer e # 24 62 et e, wwftfa gren saRat $r dardh, @d= I @ sitas
fYeror ofik 1efict garert @ St genreit &t Rulfén & forw e A dare ufthar (THsidT) AN et Y A7l 6l &1 3T AT &t
STEATE ch YRET AT Tl TIehe &< He A HIdSii-dh U STRY e a1 Jgira f faar mar g1
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gfafAfaa & dfdem & srgwe 21 & dgd Siad SR @Wred & SfddR a1 srfwe 47 # fAfed ardsifie @rea dedt aiiat e garen
faam a1 81 Usalehed A USTTe ERehR o L1 faRielt Sif v 'gg i faee @l Iect@ e U ohal & foh TRpRT Sreudredl # HLIST et
gRierd ardrerer e Ayl

3B USTTE AT AFATERR STANT 3R AT AaTpR ST & off Aaret & g5deiy &ea 3k e sifdierifat &Y STareegt aa
A & fog 3fa RAeIReY A i A7 &6 g1 Tediched A Aare-it &t ¢ o afe IR swrars 78 & 78 dt & doTa ve gRaron grgentc &t
TG R Gohd ¢ | 51 ATHA & WdF STid 3R 3MMaeTeh hRaTs & (el e & fav srered § a1fiehT RR @Rt &Y &1d Shat B
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IRd & el o ATY B o @1 T HITSAT Ui, A M1 AT IR et IR St
15 Oct 2026 5:03 PM

T AFATEHRR SRINT (TTUFSRET) & T fOieh St = gl & foh a1et I 2o 3iR giagR 9t & 98 A § dafe
ol i & fdert ot areft oft urer €T fa i w1 &1 3= et 16 et Hifgar dufAat WA & a=at & a1 Bt A @ E SR I
% 9T 30 9id el g

% faeefl, 15 SHeRgeR (SMSTTTH) | AN AHATHR SRINT (TTTAINREY) & G fORieh T = gl § foh aret A1 et 3R
gaeR Al § g ATl & Hefed guite wid o fAder ar ot oft urerm w18t fohar ST 381 81 381 et ok wiere Hifsar dhufat wRa
% el o 1Y B X 6l 8 3R G20 o A IS I <8l 6l

AR Yot SMEUT-ed & aradia & fiizies eIt 3 ohel, "WRd & ufcRi ST Td I &, Sit seait ol J1 SroRTelt & sareln &1 59
BT < gRT 19 & WE § {6 gt & W1y g1 aret A SrRrelt At gaAT @i gferd o ot 3t gt ok Rt 20 & SIgaR I8 e
aierer Hifgar dufat R o] gt &1 ufet vae o1 fAam 11 oft e oar @ 6 wriig gfers o ot gv soRTey Y SieRY 3+t gieft,
STei =3 & 1y A T gan &1”

HILT A hgl, e Hifsar hufiai g9 g9 & folu gIsanic 3R GufiA ld deh SITdt 81 2024 H Ut i A e smqer fear i
QI Gfeld AT ot giad s a1 R A o1 81 urae™ g1 399 g off 781 9 Fehd1 § 3R Hufadl st g8ehT Ut &A1 1T |
wifere aredt oft 39S e T SASR 21"

35 hgl, "drEl Il T A1 SMNUT 81 IET &1 390k dIfSTT SHTQ ST 38 &1 §HA ol & foh fohd avg S 3R hags R I8 difsat o7
ST 38 &1 37 W A3 i aR det shu=it 39 AT Yt At gferd ol RUIE 7 ot ot Io1ar 3719 Gritatt 3iR Ag aehleli o A1ead § i
# gig UT fohar ST @1 1 Sl & a1 & foha ST <gT & 3R Ig 230 ol ST IR l”

fORieR ST = g, "EieTe HIfSaT Shufat AgH gehlet ehech SIR TSIIST ol faaer § TS ey 321 & Sl o ATY Bl e 3@l § 3R
SThT QMYUT AT ST 28T 81" TIUISIRE Haw A gl foh T8 ATHell # Shisfd & UTaer= # Siel <l ol 8, eifch gl g foh der df e i
Hiog & Sit gt & Qe ofik shufat & fa & wm e @ 81

399 Ugd, ek S 3 PaR Yag 'Te’ Uik # feiwan, "Halea ~Amarerd e S1aer 2024 H qTRd g o, wifch sit +ft g&rent arer
e fohaT AT &1 S1TST 39 ATl WX i & TACTS 81 W6l g | YR ol Uia! i W g fob sreal o A iwor et fRieeradt bt gam

@ gferd ot & ST anfge | foR oft, Fatea =marer & aR-ar g 1u [der & srasie diere Hifsar sufat 39 s &1 ureH &
BECKS R

AT A foreaT, "ong auT § Ig ATHe T gaiT, STafch dral e = fie a1 STk e 3@ & | 7ed gehiet ofi fageft thfs & gem
et QSTeN, Hated I | 71 Shuf-al Sl §d1q & <@ & | Aok YR o AIGH <l hl Xt & i SiehTT? 3§ g TaTerd gl oIl
ehd 3R 7 8t 7ET achicil ol @ 33T ehd &1 &9 I} ST € fob At fagmu=i & SIRT 819a chde § hATS ahdl &1 5Td 5 Wiehisd IR
g & A 2iwor & JE armft therdt €, oY ST e ardt ¢fthes ofiR fasm= & g areft SaTE o1 whreraT fohd fAretar 87"

SEi FaTd I gU el "d hufai Sl & A MWOT Y Teret H I R e w3 § o1 vy ! 8?2 59 a2 aaR
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Feal o G LMYOT & S8 ATHe! # Hierel HifSaT hufdl uR Ui A a1 gHell, didl- 321 8 & Wl & Bl
9Rd Harshul Mehra Oct 15, 2026

Social Media Companies POCSO Act: TUTSIRE! & fiRkich I = Sl & i V0T & et anfift & Al d goiF &ic &
e o1 uTer T2 ahet T STRIY Tteret HifEar dufaRi wr @ €1 3619 utat Tae & wraeTH, gfo ot fRierra o i Rt ok
HeT & WIChIH UR Sal hl GREMT ol ol a1 331T &

T AR ST (NHRC) & 95 fIRich St = sed & a1 NW0T & et anTift & Ame § Jieret Hifear shufaa w iR
JRIY TAMY &1 351 el foh a1t A1 2Nwor 3R gefagr & Hafda arft &l fRIrrdt st i gferd des ugam & deiy d gofid aid
& 32Tt o1 3@ off UTe 81 ok T X@T €1 S A SIRIY @ foh Fierer HifSan shuf=at ST Traerm=i & sa- i hifR1er e @l &
3R R & Feal & T B (UET) I BT & | 3781 el foh a2T & Sl ot A ORI & S & g ufedt (POCSO) ST T i
HINIG 81 39 dTaelg a<dl & A M0 F g A H hIgAT UfehdT T UTer gl g1 1R fKfar a1 fawzg g1

Gheret HifEar sufai Giat ST T UTe el o <al: [Ukieh S

fOieR I = ieRd) Tare & UTaeTT ol Ieeied hed §U hal foh S el ORT 19 H <dl & 1Y g1 aTet A1 SToRTelt &hl STHehRY

R gfeld o ol 37 T UTGerT= &1 3751+ ohal foh 8RT 20 & dgd I8 [SHGRT Aiere Hifsar shufaat R oft o] gidt g1 S5l diet
frTaett & e 11 o1 gaTer 33 §W el o aredl 3 i enoT & Hefad sTRiel} i SRR gferd t & ST arfee | e
gdrfaeh, Hierel Hifgar shufAai 39 e @ aem & Ay sererdl o1 3@ R @1 8| Igi sal fh g 2024 F oA id 3 we fowar ar
o @It gfeis o= &t gaT 3 Sl RIRRY ST o e & 8k 509 &iE off 57 8T Toha| 59 STaS[e deted e & I aRE
UTel g1 81 T aTaT & U 351 59 IR T 3817 |

S 3R $hagd TR I MY0T & S3! At hl clehe Farel

TR w3 Higrel HifSAT wiehid W =l & A Mor § ot ArEft & TER i ek Wl 114R 3TRIT e | 3514 arar fohar foh
TSI dT # g3 I LMW1 o AR 81 78 & SR ST Sufisies difeat arft S91E ST <@t &1 I = el foh S SR hags
S wiehid R O arft & fsht & ATet A 1T §1 S8 SR @ fob At Siet dhufi 39 wiethiH wR A=t & Aieaw &
HATS T §, STk Tedi o A MYUT & F& AT I cie STaTEeg! ad g+ F1fgq| I5I SR v ok gferd ot gar o &
oI it Hifear hufai gsiiar 3R A qehlell o HIeaH § MGTeTd! H hi-! 1d-Ud T UgRT o ol g | LN A el o g &
SfARRT & &7 & flq LA 1 g9t fohaTaa St 81

facsft TS aret Tasfian ofk AET adhiet Wk +ff ST Tara

fOieh ST = SIRIY T foh Tteret HifSar dhufaat Agh adhiell il Heg o T8t & iR fadef GfE urd e aret gshent & SRy
JTGTed] H 31U U&T I& 3ol g | S-1ch IJHR, 39 G Ufchar # ar<dl o fadi 3R 371ch =g U & 3R &l ureafiepar & st =nfgul
3814 gl foh T AT H I & dgd Stel hl TSIl I UTGeT §| 38k dTaSs d<di o fgdl o Ioid huf=dl & fgal # s fhg I R
S19 FR¥aT SIS | g A gt o st & A 2iiwor @ GefAd amel & s o ure gRfRad e st 8, difes Rt ol =g
it Oh ok 39 g & STORTEN TR UHTdt Shiears &l Uahl

ol i & 2024 & 31Ma & Ut TR Uik AT = IS¢ Farel

299 Ugel fORieh I A AR Yaig Hirel HifSAT Wiehid Ted R Ueh UIRE o STRT 39 HTH i I5HT ATI 3514 fera fah gt sl
T STaLT AN 2024 H TR G311 T, ik 31aT ek IehT Ul g fohdl T 81 I5i+ I8 I i Aret # ToaR ot R @ ga1s 8t
B 81 I 3 37U+t Uik H gl o YRA o UTaRat ST adl o A AN0T § ST fABRIAT dht SR R gferd ot 37 & ddey

# WE 81 39 FTaNg Aierd HIfSAT shufai G i & Fger & 918 off 59 SRR @ @+ &l hifNer FX W@l 61 36l Pal fh a8
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HIHET g au 9 dfad g 3R Tg1 T&AT | T2t <A1 ! Uc1ell &R I@ 81 LA A FaTel ISHT foh STaT = g MGTerd H STIehe 37T 98
g1 3 Fehd 3R AT Iehlell el & g1 3T Hehd!, I ITeh HTABRI bl TRl i H?

fOieR et = Tteret Hifgar dufaat @ gare frar i 3 a<at & dF <itwor @SSt gearsdi 6l SHeR! @I gfed & 33 & =i o g
1 81 31 ag it g1 fob ST sl o f&elTth SruRrell ahl Aehd & T WE ST YT Hislg &, df e feharera | <3t ol g1 gt
&1 351 HeT hl FAATI & g arelt shATe hl fSTeh ehed gU FaTel foha foh ST dieret HifSa wicthid W 39 avg ot il therd! 8, dt
3T e aret ¢fthen SfR fasTu= @ 817 aTell HATS T AT v feTdT 81 TTggeRE! 9aw A SR e hal foh <l o A1 Nuor 9§
SIS AT | I o UTaeTH! 3R ol I & Faer a1 arae giAfead fowar St anfee | 3517 9 Hg ol areal &l gRe, St
STaTege! 3R = ¥ g1 TR vy gar)
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Feal o G MYOT & S8 ATHe! # Hierel HifSaT hufAdl wR fikies A et gHelT, dldl- 3 8 &R Tl & ©d | Social Media
Companies Pocso Act Priyank Kanungo
%7 15-10-2026 11:29:00

Social Media Companies POCSO Act: TUG3IRE & fiRich AT = Sl o i V0T & Jet anfilt & AFen d GoiF &ic &
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